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ORDER
From the reply filed by the State Commission, it is clear that order
was passed on 27.5.2009 and the copy of which had been forwarded to
the Appellant vide letter No. PSERC/Req.41/1268/79 dated 27.5.2009,
l.e. on the same day through a Courier by assignment dated 27.5.2011.
This indicates that the statement made in the Affidavit filed by the

Appellant that the State Commission had sent only on 6.8.2010 is not



correct. Learned Counsel for the Appellant on getting further instructions
from the Appellant is unable to dispute this statement made by the State
Commission through its reply.  Now, the Learned Counsel for the

Appellant seeks permission to withdraw the Appeal.

While we allow the Appellant to withdraw the Appeal we deem it
appropriate to impose heavy cost on the Appellant for having made a
wrong statement before this Tribunal. Accordingly, the Appellant is
directed to pay cost of Rs. 1,00,000/- (Rupees one lakh only) as a
donation to the “National Association for the Blind, Delhi State Branch,

Sector-5, R.K. Puram, New Delhi-110082 within four weeks.

Registry is directed to send the copy of this order to the above
Charitable Institution for information.
Appeal is dismissed as withdrawn.

Post the matter for reporting compliance on_04.07.2011.

(V.J. Talwar) (Justice M. Karpaga Vinayagam )
Technical Member Chairperson
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